IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYBERABAD BENCH:
HYODERABAD

0.A.No.795 OF 1999. DATE OF ORDER:21-6-1999,

BETWEEN:

V.Srinivasulu., .++8pplicant

1. Tha General Manager,
South Central Rallway,
Rail Nilayam, Saecundsrabad.

2. The Chief Commercial Manager,
Sauth Central Railway,
Railailayam, Secundserabad.

3. The Oivisional Railuay Managsr,
Bazawada Oivision, South Central
Railway, Vijayawada.

4, The Senior Divisional Personnel Officer,
Bezawada Division, South Central Railway,
Vi jayawada.

S. The Sr.Divisional Commercial Manager,
Bezawada Division, South Central Railway,
Vi jayawada.

....Raspondants

COUNSEL FOR THE APPLICANT :: Mr.S5,Radha Krishna Murthy
COUNSEL FOR THE RESPONDENTS :: Mr.K.Siva Reddy

CORAN:

THE HON'*BLE SRI R.RANGARAJAN,NENBER(ADNN)

THE HON'SBLE SRI B.S.JAI PARAMESHWAR,MEMBER(JUDL)

: DRDER :
ORAL ORDER (PER HDN'BLE SRI R.RANGARAJAN,MEMBER(A) )

None for the applicant.
Heard Mr.K.Siva Raddy, learned Standing Counsel

for the Respondents.
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2, This OA was adjourned on behalf of the
lsarned Coungel for the applicant on 31-5-1999,
and it was postad on 11-6-1999. The learned
Counsel Por the applicant was not present. Even
today the lesarned Counsel for the applicant is
not present. Hsnce, thia 0A is disposaed of under

Rule 15(1) of CAT(Procedure) Rules,1987.

3. Tha applicant in this DA challenged the
transfer order dated:17-5-1599 bearing No.B/P.676/
1/2/1D1/A.G,, (Annexure.A-3, page.10 to tha DA).
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4. The applicant, if so advised, may submit

a detailed roprosentation to the Respondent No.2
for the relief prayed Por in this DA, If thes
representation of the applicant is received within

a period of one month from the date of receipt of a

copy of this Order, the same should be considerad by

the Raspondent No.,2 in accordance with law and pass

a Speaking Order advising the applicant suitably.

Se With the above directian, the 0A is ordered

accordingly at the admission stage itself. No costs.

ARAMESHWAR ) ( R.RANG?RAJAN )
BER{JUDL) - MEMBER ( ADMN
QIJBQ% ( ) )
DATED:this the 21st day of Juns,1999

Dictated to atenn in the Open Court é&;ﬂ
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